
CENTRAL 
IBLIyEJRIEw AL 

ANGp LORE BENCH 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGALORE_ 560 038. 

ated: 3QFC 
APPLICTQj NO: 1228 of 1994. 

APPLICANTS :- Sri.B.Krishna Rao, 
V/s. 

RESPcNDENTS 
Deputy Secretary,Deptt.of Eevenue,NDelhi and Others., 

I. 

I. 	Sri.H.S.Ananthapadcnanabha,Advocate,No.108, 
NHCS Layout,basaveswaranagar Ill Stage, 
Fourth Block, Bangalore-560 079. 

2.- jnrie1),Centra1 Board of Excise 
h Block,New Delhi-hO 001. 

3 	Sri.M.Vasudeva Rao, 
Addl.Central Govt.Stng.counsel, 
High Court Eldg,Bangalore-.L. 

Suhje. 	1W1dflj 	Pi 	f the OrdQr Passed by the Central Administrative 
Trunal,Rc-IFIqa14r 

S 	
--xx-- 

Please find enclsed herewith a copy of th 	DER/ STAY DER/TER ORDER/ 
Pssd by thi s  Trib- 	in th 

S  mntioned Pplfcatio(5 ) on 	30111994. 

Mcip 

/ 	I 
DEPy EGIsTR /c. JUDIC IAL BRANCHES. 

gm* 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANCALORE BENCH, BANfALORE 

ORIGINAL APPLICATION NO.1228/1994 
S 

WEDNESDAY THIS DAY THE THIRTIETH OF NOV., 1994 

FIR. V. RAMAKRISHNP.N 	 fIEfIBER(P.) 

FIR. A.N. tJJJANARADHAYA 	 MEfYIB[R(J) 

B. Krishna Rao, 
Tx Assistant, 
0/0 Additional Collector, 
Customs, 
Manoalore - 575 010 	 Applicant 

( 9y Advocate Shri H.S. Ananthapadmanabha ) 

V. 

Deputy Secretary, 
GOl, FIOF(Deptt, of Rev), 
Ad.II A, 
North Block, 
New Delhi - 110 001- 

Collector of customs, 
P.8.No.54009  Queen's Road, 
Banqalore - 560 001 

Deputy Collector(P&V), 
Customs & Central Excise, 
P.B.Nc.5400, Queen's Rc5d, 
Bangalore-560 001 

Additional Collector, 
Customs, New Customs House, 
Panambur, 
Planga].ore - 575010 

ecretary, 
Customs Recreation Club, 
New Custom House, 
Panambur, 
Mangalore - 575 010 	 Respondents 

( By learned Standing Counsel ) 
Shri M.V. Rac 

0 R 0 ER 

rnR.V. RAIIA:KRISHNAN, ErER() 

Shri M.V. Rao, learned Standing Counsel files 

reply and serves a copy of the same on the other 

1  Side. 



S 

2,, 	We haveheard b th sides. We find that, 

the appiicant hd fileAl a revision petition dated 

1st October, 19 3, whi,, was sent to the Collector 

of Customs for forward ng it to the 1ember(PerSonflel), 

Central Board c' ExcisE & Customs, New Delhi, who 

is the revising authority as at Annexure l6. 

Shri Rao telleHus thitth€ Collector of Customs 

hs forwarded the same to the Member(lPerSOnflel) 

a nd the revisi n petitj on  is still to be disposed 

of. Shri RaO further nforms us that the revising 

authority has rot dispsed of the revision, petition• 

in view of the.'.pendencir of the present applicatic fl. 

3. 	In the,  light o' the above position, we 

direct that 	revisi n petition should be 

disposed of ii'hin thr e months from the date of 

receipt of a c py of t, is order. If the applicant 

is still aggrived aft' r such disposal, it is open 

to him to appr':aCh US l ega in, No costs. 
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ME1I8ER(J) 
	

lIE FIB ER (A ) 

Sec 
tral At1rni 	, .:o TrlbUfløf 

angaIo, e 13nch 


